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operation of the ca8h counter and creation of data 
base of company related informatton. 

(d) All the office. of ROC. are already Included 
in the computerl.ation programme. 

(e) to (h) In view of the anlw.r glv.n agaln.t (c) 
and (d) abov., there I. no propolal either to conduct 
a special audit or to a •• lgn the pt'ojtct to any other 
agency at thia 8tage. Th. NIC p.r.onnel deployed 
for this project ar. con.ld.r.d to b. adequat •. 

Term. and Condition. of Engaging POlling 
Incharge. In Deihl 

18. SHRI RAMESHWAR PATIDAR : Will the 
Minister of LAW, JUSTICE AND COMPANY AFr=AIRS 
be pleased to state : 

(a) the manners in which the polling Incharges 
posted on election duty in Delhi obtain material 
required by them in connection with their duty and 
other details of terms and condition. inter·alia 
relating therewith; 

(b) whether the officials po. ted a. polling Itation 
incharg. during the lalt Lok Sabha .I.ctlon In Delhi 
have sine. been paid their remuneration; and 

(e) if not, the reasons for not proyldlng transport 
facility available to the staff deployed in far·f1ung 
areas at odd hours? 

THE MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS AND MINISTER OF SURFACE 
TRANSPORT (DR. M. THAMBI DURAl) : (a) to (c) 
The Information i. being coll.cted and will be laid 
on the Table of House. 

[Tra nsla tlon ] 

Dilapidated Condition of Roadl In Bihar 

19. SHRI MOHAMMAD All ASHRAF FATMI : 
Will the Minist.r of SURFACE TRANSPORT be 
pleased to .tate : 

(a) whether the Gov.rnm.nt are aware of the 
dilapidated condition of road. in Bihar; 

(b) whether the Governm.nt have i.su.d any 
order or instruction to the Bihar Government in this 
regard; 

(C) the total amount spent on the malnt.nance of 
the National Highways in Bihar and the place. where 
the said amount has been Ipent; 

(d) whether any inquiry ha. been conducted to 
ensure that the amount for the purpose ha. been 
properly utilised; and 

(e) If 10, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBE NORA 
PRADHAN) : (a) and (b) National Highways in Bihar 
are being maintained generally in traffic worthy 
condltlonl within the available r.sources. However 
due to recent flood. heavy damages have been 
reported In 10m. Itretche. which are being attended 
to and adhoc ,elea.e of Rs. 3 crore has already 
been made in thlaregard. 

(c) During 1998-99, expenditure of Rs. 952.99 
lakh. haa been ,eport.d upto September 1998 by 
the State Government on maintenance/repairs 01 all 
the National Highways in the State of Bihar. 

(d) No Sir. 

(e) Doe. not arise. 

[English) 

Notification of Conatltutlonal Amendment. 

20. SHRI JOGENDRA KAWADE . Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS 
be pl •••• d to It.te : 

(a) whether all the constitutional amendments or 
otherwise are notified in the official Gazette of India 
before making them enforced; 

(b) If 80, whether the Notification of the 77th 
Amendment has not been notified in the Gazette of 
India a8 yet; and 

(c) if 80, the reasons therefor? 

THE MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS AND MINISTER OF SURFACE 
TRANSPORT (DR. M. THAMBI DURAl) : (8) Yes Sir. 
As soon as the ass.nted copy of a Bill including a 
Constitutional Amendm.nt Bill is received from the 
President'. Secretariat in the Legislative Department, 
the same is published in the Gazette of India, 
Extraordinary, Part II, Section 1, even if there is an 
enforcement clauae in the said enactment. 

(b) and (c) The Constitution (Seventy-Seventh 
Amendment) Act, 1995 has been published in the 
Gazette of India, Extraordinary, Part II, Section 1, 
dated the 19th June, 1995. The said Act does not 
contain any enforcement clause. 

[Translation} 

Blo.phere Con.ervatlon Programme 

21. SHRI RAMSHAKAL : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to stato: 

(8) whether' the Government have prepared the 
outline of the biosphere conservation progrtmme; , 
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